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The Minister of Defence (Dr. 
Ka4 u>: As far as the Government 
is aware, only one Indian Armed
Forces officer has gone to Pakistan 
after retirement during the last three 
years. In this connection, attention 
of the Hon’ble Member is invited to 
the reply given to Starred Question 
No. 1766 on the 31st March 1955, on 
the floor of this House.

Canteen S tores D epartm bnt

*2462. Shri Ram Dass: Will the
Minister of Defence be pleased to
lay a statement on the Table cf the 
House showing:

(a) the composition of the autono
mous body that manages and* con
trols the Canteen Stores Department;

(b) the authority that audits its 
accounts from year to year;

(c) whether a balance sheet of the 
accounts of this Department has ever 
been drawn up; and

(d) the amount of pioflt or loss 
that this Department made or incur
red during the last four years from 
1951 to 1955?

The Deputy Miiilater of Defence 
(Sardar Majithla): (a) to (d). A 
statement is laid on the Table of the 
House. [Sec Appendix XI, annexure
No. 52].
M e r g e r  o f  S ta te s  Ata> H om e M in ib-

TRXES
*2463. Shrl Krisluucharya Joshi: 

WUl the MUiister oT Home Affairs be 
pleased to state the number of per
sons retrenched consequent on the 
merger of the States Ministry with 
the Ministry of Home Affairs?

Tho Deputy Minister of Home 
Affairs (Shri Batar): None.

Co m m issio n ed  O fficers

*2464. 8M  J. R. Mehts: Will the 
Minister o! Defeuoe be pleased to lay 
a statement on the Table of the 
House showing:

(a) the propoxtion of the total 
strength of Commissioned Officers in 
our Anned Forces that falls under 
the categories:—

(i) Short Service Officers;
(ii) Emergency Officers; f;ud
(iii) Temporary;

(b) the teniure of office prescribed 
for each of these categories and the 
conditions under which their services 
are liable to be terminated; and

(c) the names of the categories 
which are eligible for pension?

The Deputy Minister of Defence 
(Sardar Majithia): (a) to (c). A
statement is laid on the Table of the 
House. [See Appendix XI, annexure 
No. 53].

L ibraries

*2465. Shri S. N. Das: WiU the
Minister of Education be pleased to 
state whether any proposal has been 
considered for the passing of a suit
able Act by the Centre for the de
velopment, organisation, control and 
supervision of libraries in the country?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): No.

U.P.S.C. Exabcination

*2466. Shri D. € . jSliarma: Will the 
Minister oi! Home Affairs be pleased 
to refer to the reply given tu starred* 
question No. 239 on the 30th iVugust.
1954 and state:

(a) the examinations which are 
being held now in Hindi and in the 
regional languages, besides English, by 
the Union Public Service Commission; 
and

(b) what is the programme for the 
tu^-ure?

The Minister of Home Affairs 
(Pandit G. B. Pant): (a) English is 
at present the language for all the 
examinations conducted by the Union 
Public Service Commission. For oc
casional recniitmont to a few posts, 
however, for which knowledge erf 
Hindi or regional languages is essen
tial, the Commission hold a supple
mentary written examination.
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(b) The matter is under considera
tion. I would invite the Hon’ble 
Member’s attention to my reply to 
Shri T. S. A. Chettiar’s question No. 
1917 on the 5th Apri), 1955.

Five Year Plan

^2467. Th* Lakshlnan Slnirh Ctiarak:
Will the Minister of Finance be pleas
ed to state whether the amount of 
Rs. 84 crores has been transferred to 
the respective States as recommended 
by the first Fincmce ODmmisslon or 
is yet to be transferred or has been 
adjusted against the aid given to 
them for the implementation of the 
programmes under the Ffve Year 
Plan?

The Minister of Revenue and Civil 
Expendttur  ̂ (8hrl M. C. Shah): The
State’s share of Income-tax and 
Union Excise Duties and also the 
grants-in-aid, aa recommended by 
the Finance Commission, are paid 
to the State Governments, annually 
in instalments. These are in addition 
to the assistance from the Centre to 
the States envisaged in the Plan.

A dditional P osts

*̂ 2468. Ch. Raghubir Singh: Will
the Minister of Education be pleased 
to state:

(a) whether it is a fact that some 
additional Gazetted and non-Gazetted 
posts have been created during the 
years 1953-54 and' 1954-55 in his 
Ministry to cope with the growing 
v’olume of work;

(b) whether these posts have been 
fllled up; and

(c) if so, how the selection has been 
made?

The Minister of Education and 
Natufal Resources and Scientillc Re
search (Blaulana Asad): (a) Yes,
Sir.

(b) Yes, Sir, a great majority of 
them.

(c) Through the following chan- 
nols:

(1> Union Public Service Com
mission.

(2) Ministry of Home Affairs
(3) Departmental promotions.
(4) Employment Exchange or 

Open Market.

Em erg en cy  Co m m ission ed  OFFiCBns

Dr. Ram Snbhag Sincli: Will 
t*ie Minister of Defence be pleased to
state:

(a) whether it is a fact that
Emergency Commissioned OiBcers 
earmarked for release are given three 
month’s notice prior to the date of 
release and granted war leave due to 
them;

(b) if so, whether it is a fact that
some of these officers who were
ordered* to be released with effect
from the 1st October, 1951, were
neither given any notice nor granted 
leave due to them; and

(c) if so, the reasons therefor?

The Deputy Minister of Defence 
(Sardar Majlthla): (a) and (c).
There is no provision in the rules for 
giving three months’ notice of re
lease. It has, however, been the gen
eral practice since October, 1952 to 
give three month’s notice prior to 
the date of release.

(b) The position regarding notice 
of release has already been explain
ed in answer to part (a). So far as 
leave is concerned, it was normally 
given except Jn the case of those 
who were released on disciplinary 
grounds or other administrative 
grounds like inefHciency, etc.




